413 Re- Imposing Prahititation

SHRI ASHIS SEN : That is not the
point. While certain alleghtions have been
made against me, T must be heard,

" THE VICE-CHAIRMAN (Shri V.
Narayangsamy) : You can get the permis-
sion from the Chairman and raise it

SHRI ASHIS SEN : This is not fair.

SHRJ SUKOMAL SEN (West .Bengal) :
What is -this 7

SHRI P, UPENDRA (Andhra Pradesh) :
You shonid. permit “him.

THE VICE-CHATRMAN (Shri V, Nore-

yanasemv) : Mr. Upéndra, you were 2
Parliamentary Affairs Minister. Yoo know
every procedure. You Ekindly take vour
scat.

SHRI ASHIS SEN: Mr. Vice-Chair-
man, §ir. you are shutu.ng me put. Yoo
must hear me.

THE VICE-CHAIRMAN (Shri. V.
Namyanasamy) Mr. Ashis Sen, I told
you; yon get permission from the Chair-
man on this issue. Then you can spesk:
Shrimati Veena Verma.

SHRI ASHIS SEN : That is not mirf
THE VICE-CHAIRMAN (Shi V.
NARAYANASAMY) : You get permisi
sion from the Chairmaen. :
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SHRI DINESHBHAI TRIVED] (Guja-
rat) ; Privale airlines are oompmmmng
with safety standards. In the last 15 days
there were two air-misses. We should see
to it that safety standards arc maintained.
Prohibition on serving liqguor boitles also
should be strictly coforced.
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KE. PROBLEMS OF WOMEN

SHRIMATI JAYANTHI NATARAJAN :
Mr. Vice-Chairmarn, Sir, I want to draw
the aitention of the House tv a very im-
portant jssuc. For the last two weeks,
fortunately or unfortunately, we haye been
involved in all kinds of other issues. They
may be important or they may not be
important. I am not here to talk -about
that.

i

Recently all’ of us have raised a pro-
blem relating to women. I have been
begging in the Business Advisory Com-
mittee—Mr. Ashis Sen was talking about
a privilege motion—to allot some time to
discuss the issue of women because the
lives of women arc at stake in the country.
1 think before the next session comes
around whether women will be free citizens
of this country or not, I. do not know. ..
(Interruptions).. .Please bear with me. 1
am very serious. ‘This House doesn't have |
time to discuss the most vital issues relat-
ing to the very survival of women in this
country. I want to -record this with

- regret. That. is why: we are constrajned
‘to -raise, this matter as a zero hour mattet.
I think there could not he a greater tra-
gedy than this. 'We do not have enough
time to discuss the issue of women nat
even throngh a Half-an-Hour discussion,
not even through a Calling Attention Mo-
tion. We haye given 'notice on vital
matters relating to women. We only have
time to discuss about the other things.

T am not trying to defend 1aycne or hold
abricf for anyone. We have time only
to discuss matters of the arrest of leaders
of ‘one -party  or the Dunkel Draft or cor-
ruption: The-House just takes over issues

" like thiy, * We: do ‘not have time for issues ]
relating

to women.

..{Interruptions).. .

\RAJYA SABHA|

. Please bear with- me for & minule.
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We
talk about atrocities .against women. We
talk about crime agginst women.,  We talk

| about society perpetrating crimes against
' -women in the work-place and
: labourers.

women
Now we have reached a stage

. when the very judiciary, the judicial branch

of this country has started  taking women
very lightly. In this connection, I want
to refer to'two very important judgements.
One judgment of the Supreme Court is in
a matter relating to rape where a young
woman was raped by two men of 23 years

.and 24 years of age and they were convic- -

ted. ' They didn't even. deny it. The rape
was admitted and they were convicted and
sentenced to - imprisonment.  The - matter
cime up in the Supreme Court and a Bench
n? the Supreme Court actualiv held—not
even on any other ground—that on account
of youth, these young ‘men were swayed
by passion and, théréfore, they should not
b given such a harsh publishment. (Inter-
rigptions)... They -are old .enough to rape
a young woman but, Sir, they are not old
enough to undergo punishment and. their
imprisonment was reduced. Now, I want
to draw the attcntion of this House, through
you, Sir, to the ‘ sécan] judgement.. . (Inter-
ruptions).. . Sir, uhless - theére is  some
order-in the House, I cannol speak. It is
a very serious’ matter.. . ({nterruptions).

SHRIMATI RENUKA CHOWDHURY
(Andhra Pradesh) : I /suppurt her on this
issue. All our problems are because of
men. Please “allow her speak.
. ..(Intefruptions).

to

THE . VICE-CHAIRMAN -(Shri V.
NARAYANASAMY : Kindly be brief.
. ..(Interruptions).

SHRIMATIJAYANTHI NATARAJAN :
Mr. Mitra, T don’t think it is funny.
.. (Inierruptions)  Sir, I am deeply pertur-
bed. This is a mmatter which is so perturbing

- that probably Renuka. Ji .and Veena Ji

will: understagd. If these men sitting. over
here think it fuony or something to talk
gbout, then I think it is a tragic commen-
tary on the state of..(interruptions)..T



